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Heard Mr.V.rasink,  Leaze 

Cousl appe - riflg for the. Applicant and. Mr.S, 

13 Jena, Learned Additional Stanin! Cotmsel 

appearing for the Resporients and ertzse the 

materials placeê on recerê 

By filing this Ori!inal 

Application, the applicant has ventilated 

his rievance to the effect that the  

ResponEtent No.2 had given appointmeit to 

Responélent No4 in violtion of tke 

Recruitment Rules !overning the selection 

for the post in question.In his application 

he has averred that the Respondent No.4 

who has been selected as EDDA ws not a 

resident of Katerin!ia BO whereas, 

residency qua1ificationone of the 

irwortant eliciility conditions for 

ar,pthntrnent to the rnost of EDDAIn 

suo rt of his contention, learned counsel 

for the Applicant has drawn our notice 

totke fact that the name of Resionient 

No.4 is reflected in the voter list of 

villa!e sadin!ia and from that he wanted 

to draw the conclusion that the ResNo4 

has procured the jol joy misleadinçi the fact 

which should e construed as misconduct 

y the Res14o2 and should have dispensed with 

his service. 

Respondents have denied any 

irregularity in the selection to the post 

in question by filing a detailed counters  

Aionwjth the courter,they have also sumitte 
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the oriinl application form in which 

ResPOflieflt No0 4 had sul9mitted his caniitatUre 

(Anne3ure-R/6) wherein he has iisloseô his 

1petmaflert home addreSS as : At/POSiflia, 

via.Phirincia, st, nmal antl also 

anneYUre-7  of the letter submitted by the 

owner of the house of AreBalaram Patra 

of Vjl1C Katerinia i.e. the post villa!e. 

avin reari- to the facts of this 

case,it appear.cthat the a1leti0fl hroUçk1t 

by the appliCant that the 5p0flt No,4 

had secUrci appointment by falsely êeclaifl 

to,\the resident of (aterifl!a doeS 

aear to holô any water.Ifl the aforesaii 

facts anâ circumstances of thecaSe,We see no 

medt in this O.P. which is accoriifl!lY 

.dismiSse.NO costs, 
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